
Mr. Depaty-Speaker: There are so 
many of them and if I allow half a 
minute to each of them, that would 
mean six minutes.. . .  (.Interruptions.)

Mr. Depaty-Speaker: Order, order.
They would excuse me now.

Shri Braj Raj Siagh (Firozabad): 
There has been some talk in the 
Press about de-control of sugar. May 
I know from the hon. Food Minister 
whether he has got any plan like that?

Mr. Depaty-Speaker: We have a
different subject today. Now, am I 
required to put any amendment sepa
rately?

Some Hon. Members: No.

Mr. Depaty-Speaker: Then I shall 
pot all of them together.

The substitute motions were put and 
negatived.

Mr. Deputy-Speaker: The discussion 
i.« over. We shall now take up the 
other item.
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* CONTRIBUTION TO EMPLOYEES’ 
PROVIDENT FUND

Shri T. B. Vittal Rao (Khammam): 
Mr. Deputy-Speaker, Sir, I rise to 
raise a discussion on points arising out 
of the answer given to Unstarred 
Question No. 281 on 6th August, 1959 
regarding enhancement of the rate of 
contribution to provident fund from 
#4 per cent, to 8-1/3 per cent The 
hon. Minister has stated that the de
cision to enforce the enhanced rate 
has not yet been finalised. This in
ordinate delay in enhancing the rate 
ai contribution to the Employees’ 
Provident Fund elicit, session after 
sessaion, the same stereotype reply that 
*&£ matter is under consideration.

1881 (SAKA) Employees' 6424 
I Provident Fund 

Sir, I do not want to read the 
answers over again, suffice it to say 
that the attitude of the Government 
in this regard is very disquieting and 
calls for immediate revision. The 
issue is one which vitally affects near
ly 50 lakh workers in mines, planta
tions and factories.

What are the arguments that are 
being advanced by the employers? 
They say that the labour legislations 
have been casting a heavy burden on 
them and, therefore, they are not in 
favour of this enhancement. Let us 
examine the facts. What has been 
the position? They say that the en
hancement will increase their liabi
lity, and therefore the capital forma
tion and development of the industry 
will be affected. Sir, I need not go 
far to find a reply to that, but I will 
simply quote what Mr. H. V. R. 
Iengar, Governor of the Reserve Bank 
had to say when he spoke to the 
Statisticians Conference. He said:

“In absolute figures the internal 
resources used for capital forma
tion in public limited companies 
for which alone we have conti
nuous figures were as follows :

Average for five years 1951—55 
—Rs. 69 crores.

1956—Rs. 117 crores.
1957—Rs. 83 crores

What precisely is the significance of 
these figures ! It has been argued in 
some quarters on the basis of drop in 
1957, that excessive taxation has re
duced the ability of Indian industry 
to put in adequate depreciation and 
reserves. That point, however, re
quired more careful analysis than has 
been given to it. If the cotton textile 
industry, which had a bad year in 
1957, were excluded, it would appear 
that the conclusion would not really 
be warranted. “Moreover, the preli
minary figures of 1958 show an overall 
improvement over 1957". This is 
with regard to capital formation, to 
show how much they have been able

*Half-an-hour Discussion.
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to put In for developing their indus
tries.

I now come to the second aspect, as 
to whether this capital formation has 
been what it should have been. For 
this we have to compare our figures 
with the figures obtaining in other 
countries. The capital formation 
which has taken plaoe during these lew 
years compares favourably with the 
capital formation in USA and the 
United Kingdom.

Let us now take the profit aspect of 
the question- The profit for all in
dustries in 1958 is 326*5, with the 
index number for 1939 as 100. The 
figures reveal an enormous increase 
in the rates of profit* made by the 
industries. l»et us take the figure in 
1952 when this Act was enforced. It 
was 190-8. I am quoting from the 
Monthly Abstracts of Statistic* issued 
monthly by the Cabinet Secretariat. 
The employers, therefore, did not sus
tain any loss on account of the en
forcement of the Employees' Provi
dent Fund Act. The index of profits 
for those industries wherein the Em
ployees' Provident Fund Act, 1952, 
was first introduced is as follows. 1 
will give only a few instances. In 
cotton textiles, in the year 1952, it 
was 262; in 1956, it was 566. Paper: 
560 in 1952 and 769 in 1956. Cement: 
293 in 1952 and 430 in 1956, Iron and 
steel: 161 in 1952 and 293 in 1956. I 
do not have the figures for 
engineering and cigarette industries 
but we know these industries also 
have been making very great profits.

These figures will clearly show that 
tha liability on the employers will 
v tt be much, It will not in anyway 
impede their progress. Then, when we 
ask what would be the liability for 
these industries, we find that last 
year the otfttribution to the provi
dent fund was Rs. 88 crores. If we 
enhance It, what would it cone tor 
We will have to take S9 per cent at 
this, because the employ ees wilt 
contribute half the amount. That is,

the employers contribute 61 per Mat 
and the employees also will contri
bute 6  ̂ per cent Therefore, if  <re 
calculate on that basis, the liability 
of the industry win not he vary much. 
It will be only Rs. 8 crores.

Is this increase so much that the 
industries cannot pay? When did ttoa 
employers voluntarily agree to any 
enhancement? Whenever there was 
any industrial labour legislation, there 
has been some relief or other which 
was provided. When the compensa
tion for lay-off and retrenchment was 
awarded through an enactment, they 
had to give relief to the tune oft-SU. 
10 crores by way of rebate on excise 
duty. Similarly, whenever there has 
been some sort of legislation in favour 
of the workers, it has always been 
done either by way of relief in taxa
tion or increase in the prices. The 
coal price has been increased when
ever there has been a slight benefit 
given to the coalminers.

Compared to these things, we are 
only in the initial stages in the social 
security measures. We are only in 
an absolutely infant stage, and if we 
have to reach the definition as given 
by the ILO, I do not know how long 
it will take. I shall quote the defini
tion of social security measures a* 
given by the ILO:

“to guarantee adequate 
of subsistence to every worker 
who has lost his earning power 
for reasons outside his control, in 
particular through illness, in
dustrial accident, disability, old 
age or unemployment, and to en
sure these seme rights far his d»- 
pendanta in the case o f the death 
of the family bread-winner” .

I have stated the three aspects of 
the question. One is capital fonn* 
ttoa. The second is profits. The 
third Is production. During the whole 
peried since lt t t , there has been an 
increase in the rate at production. 

The production in  tfrery induitr? hat
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increased. Not only there has been 
m  ta sn u e  ia production but tfu n  
has been an increase in productivity 
also. Is it not legitimate lor the 
Worker to ask lor a share in these? 
How are you going to build up the 
socialist ptttem of society when 
the worker is not economically in
teracted In the results of his work? 
These ere things which cannot wait 
m y taagttf. 1 wanted to raise this 
Question of enhancement in the in
dustrial committee on coal mines. I 
wrote to the Ministry to include this 
subject also when the meeting was 
being held in February last, but ihey 
said that as this question of enhance
ment of the provident fund in coal 
mines is linked up with the question 
of enhancement of the employees’ 
provident fund in general, unless a 
decision is taken there, we cannot 
go Into it. We are even refused a 
discussion when there is a forum for 
it A coal miner after putting in SI 
years' service died of an attack of 
T.B. His widow and two little child
ren got from the provident fund a 
sum of Rs. 500. Is this sufficient for 
them for so many years to live?

The Minister is saying that the in
dustry is not in a position to pay. 
Take, for example, the paper indus
try, which has been doing very well 
and where th« profits have been enor
mous. The Labour Minister is aot 
able to enhance the rate of provident 
fund contribution but the Tariff 
Commission, which went into the
Question of the prices of paper, has
fives its award that the prices should 
be reduced by 8 per cent from 1st 
January, i960, whereas this little en- 
haacoaent lh the contribution could 
set be made. So, the argument that 
A e industry could not pay is not 
borne out by facts.

Coming to mica mines, 18,000 
Work in this industry but even 

the provident fund it aot being en-
feted tMre. They say, the industry 
*• *ot doing Well, la t967. by «*  
**rts « l  ariaa, ire <•»*•* Ha. fi.8 
•ttea. 19M, due *> the atm m u. 

in Ik* Soviet' Thkkct, we * e f»  «M*

to earn Bs. 1 crores. But till now 
there is no employees’ provident 
fund, not to apeak of enhancement.

In the first Five Year Plan, it was 
laid down that the Employees* Provi
dent Fund Act should be enforced in 
all the units employing 60 employees 
or more. After five yean, in the 
second Plan, It was clearly stated 
that the Employees’ Provident Fund 
Act shall be enforced in all indus
tries which are employing 10,000 
workers or more. In the mica indus
try, there are 35,000 workers and it 
is doing well; but still, there is no 
question of enforcement of the Provi
dent Fund Act.

Coming to textiles, it is said that 
they are not doing very well. Only 
the other day, the Textile Commis
sioner has given a very lengthy state
ment wherein he said that there if 
a likelihood of cloth famine. He did 
not say so categorically, but he said. 
ther« is likely to be scarcity of cloth. 
In 1957, there were 6 lakh bales of 
stocks at the mills sold and unsold. 
In 1958, it was 5,80,000 bales sold 
and unsold. In 1959, it is only 3 lakh 
bales sold and unsold. That shows 
that the off-take has been very good 
and that the industry has been doing 
very well. If these are the facts, 
there is a greater opportunity for 
enhancement of the rate. Even the 
Pay Commission’s recommendation* 
show that the rate should be en
hanced.

The study group appointed to f »  
into the question of comprehensive 
social security measures for industrial 
workers have recommended a year 
ago that this enhancement should be 
made immediately. And what ia the 
position after one year? W « are now
here near i t  He said that In order 
to evolve the pension system it  w ill 
be vwry difficult I streaglgr urge on 
the Minister that unleas and vutil 11m  
w o m ii  tiiiHHJiHiniiy b n b w w i 
in the results o f their pratttttloh, we
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.shall, not be anywhere near the so
cialist pattern of society which we 
want to build in our country.

Mr. Depaty-Speaker: Shri Tanga-
mani. He may ask a question.

Shri Tang&uani (Madurai): I would 
like to know from the hon. Minister 
the results of the talks which the 
Government had with the employers 
in January 1959 and the result of the 
survey of the Working Group about 
six industries that have capacity to 
pay. Secondly, will the enhanced 
provident fund rate from 6J to 8-1)3 
per. cent be introduced in those in
dustries which have capacity to pay; 
for instance, cigarette, paper, cement, 
iron and steel and, as Shri Vittal Kao 
has now mentioned, textiles? Third
ly, how many workers are now co
vered? What is their contribu
tion? What is the employers’ contri
bution? How much increase will 
there be if the rate is enhanced? And 
what will be available as contribu
tion to be utilized in the Second 
Plan? When is the legislation that 
was promised and discussed on the 
18th Indian Labour Conference going 
to be introduced?

Dr. Melkote (Raichur): I do not
want to discuss the issue. I will con
gratulate Shri Vittal Kao.

Mr. Deputy-Speaker: Only a ques
tion should be put.

Dr. Melkote: As the Minister is
aware, in certain industries provident 
fund is not available. In other in
dustries provident fund is available, 
but only at a lower rate. In the nam« 
of losses and other things sometimes 
they do not give provident fund 
money or discontinue it. In many 
such companies dividends for pre
ference shares and interests on de
benture* and other things are being 
given even though.there are losses lor 
*ome years. But at the same time, 
■provident fund amount is not paid bjr 
«uch companies. I should like to
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know what the Ministry is doing in 
the matter.

Stazi Anthony Filial (Madras
North): I would like to know whe
ther there is any prospect of the pro
mise given som« time ago that «*m- 
ployees in commercial establishments 
will be given the benefit of the Act 
being implemented. Secondly, an
other promise was made that the 
Provident Fund Act would apply to 
those factories which employ more 
than 20 workers. Mav I now whether 
that promise also will be implemented?

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
Mr. Deputy-Speaker, Sir, I may„ tcU 
the hon. Member who raised this 
question and others that I am as 
deeply concerned about this matter 
as he himself. As anvbody else, I 
am also concerned about the delay. 
I may also say that I am not disturb
ed by the discussion: in fact 1
welcome this brief discussion.

I may add that I do not hold anv 
brief for the view that there should 
not be an increase in the rate of pro
vident fund contribution. On the 
other hand, I maintain very strongly 
that there should be an increase. 
Therefore, they only question that re
mains is why it has not been brought 
about and when it is going to be 
accepted and applied.

I may just give the House a brief 
idea of what is being done about it 
We are pursuing thi* matter and I 
am personally very keen about it 
And it has been my desire to see that 
as soon as possible this Improvement 
in the provident fund rate is accept
ed and applied.
18 hr*.

Hem. Member and others
will remember (hat this question was 
discussed at . the Naini T»i Indian 
Labour Conference. We ttrgefl and 
I also urged—that this proposed in
crease in the provident fond tate 
should be accepted itnmedisttfy. tte
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employers then made a reservation 
when we put forward this proposal. 
They gald that they were not in a posi
tion to accept that, that they would 
consider the matter and then let ua 
know. Latex on, they conveyed to us 
that they were not at all in favour of 
an increase because of the difficult 
situation of many of the industries.

Tbere was a suggestion that if all 
the industries are not in a position to 
carry this additional burden, at least 
let us find out whether there are not 
some which can do it and why not go 
ahead with those industries. I our- 
sued that idea. In the beginning of 
this year, I met the representatives 
of the employers and put it to them. 
Of course, they were not very en
thusiastic about it but they saw that 
something had to be done. They said 
that they would examine this matter. 
I am sorry to say that later on they 
sent some kind of an answer which 
negatived the suggestion even regard
ing individual industries.

I met them recently again and put 
it to them that this would not do. 
The policy is not in question. Tha 
question only is from what date it 
has to be brought into operation. We 
cannot afford to wait on and post
pone it indefinitely. So, I gave them 
s choice of very soon, immediately, 
telling me whether they, of their own 
accord and after an examination of 
the various industries—I was think
ing a half-a-dozen industries which 
in the'first instance we brought into 
the Act—take them first and see if 
they cannot accept this increase to 
respect of some of them. I have re
ceived a letter only a few days ago 
about a week ago, saying that they 
are going to meet in another few 
days and will let me know their reac
tions to this suggestion finally. I 
have also -told them that the alterna
tive for me la not just to do nothin* 
"hen they «av th*t none o f the** 
industries w^ich I  have indicated to 
them ft capable o f bearing this in- 
cre**e therefore the matter will 
«7 (Aft LSD—ML

rest there. It will not. I have in
formed them that it will immediately 
go through another process and that 
is some kind of a machinery imme
diately will be set up in order <0 
settle this question.

The question will be that we want 
to increase the rate. But if there it 
an objection on the ground that to 
some extent there will be a diminu
tion in the profits, that is not any 
point which is going seriously to per
turb us. But there is something 
which can and that is whether any
thing that we do is going to lead to 
certain consequences which may be 
bad for the workers themselves or 
whether any considerable, apprecia
ble, bad effect on production and on 
employment will flow from this step. 
That will be the question—a straight 
proposition. This has become neces
sary.

This had become necessary for 
one reason, because we are dealing 
with not one problem of workers 
only, but several problems.

We have several things to look 
after, not only the provident fund 
which is very necessary. We have 
to improve the sense of security of 
the working class, we have to give 
them this additional protection, but 
we have also other interests of the 
working class to look after, for in
stance, employment.

Whenever there is a closure o f * 
single factory anywhere in the coun
try out o f 300 or 400 in an Industry, the 
question is raised: that mill is closed 
and a thousand workers are out on 
the streets, what are w e going to 
do about that? I do not want to bo 
told by anybody later on that it  to 
we who did something which create* 
that. , I personally do not think that 
this can have that -kind o t effect 
any large extent, but. evqa. a Thnaitad 
effect o f that kind may feav* to  b*
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answered for. So, I thought I should
take this precaution.

Hon. Members will realise why VIe

had to delay it in the first instance.
We could not straightaway apply it.
to thos., industries because at that
time the textile industry was going
through a period of crisis almost.
There were closures. About thirty
mills closed, and there was the threat
or notice of closure in the case of a
number of others. In those circum-
stances to do anything which might
push a few more concerns to the point
of closure, and then take on our
shoulders the responsibility for having
brought that about, for having caused
unemployment of a considerable num-
ber of workers, was not something
which we could have faced with
equanimity. That is why we had to
hold our hands at that time. That
was Ule reason.

The argument which the hon.
Member, Shri Vittal Rao, raised and
demolished about capital formation is
no argument, is not relevant at all.
I will not consider such an argument.
because so far as capital formation of
the country is concerned, provident
contributions are capital formation,
It is capital formation for the country
better than any other form. So, that
15 no argument at all. It is only
these other aspects which I was con-
sidering, and I have come to the con-
clusion that they must be settled SOOD.

I do not mention one industry or
another, but I agree that it cannot
be that none of these industries is
capable of bearing this. I do not
agree. Therefore, I want to see it
through soon in one form or another
If they themselves offer, we shall
welcome that, I shall be thankful to
them. If they do not, We shall im-
mediately-I am not talking of any
long distance of time; I am talking
about a matter of weeks now, not
months-take that decision and start

this process, and come to those con-
elusions as to what should be done
further in this matter.

I may also inform hon. Members
that we have not been sitting quite
idle on this front. There was ano-
other question, the question which
Shri Anthony Pillay today asked me,
of the extensIon of the application of ~
this legislation to establishments
with a smaller number, twenty or so.
I may inform the hon. Member this
is a matter about which I am pleased
personally, and I hope it will bring
a measure of satisfaction to the hon.
Members here and the workers out-
side, that We have come to that deci-
sion, that is, We are going to extend
the legislation to those establishments
which have twenty more instead ot
fifty or more. This is the decision
taken. Only if it requires legisla-
tive enactment, as soon as possible
with your co-operation in the next
session, we shall have it done.

Shrt T. B. Vitta} Rao: No, A noti-
fica tion is enough.

Shrt Nanda: I enquired about it. I
would have the notification issued to-
day if it were to suffice. I shall en-
quire again, but I have been inform-
ed by our legal advisers that mere
notification will not suffice, that an
amendment is necessary. We are
going to adopt whatever is the quic-
kest procedure. There will be no delay
in bringing forward the legislation, if
legislation is required. If it suffices
to have a notification, then, it will be
a notification.

The other questions that had been
asked have been answered. I have
already told them that I met the
employers' representatives, what
their answer was, what we have been
doing and so on. All this has been
covered already:
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There are some other questions House stands adjourned to
which do not concern this present dis- again tomorrow at 11 a.m.
cussion. Therefore, I do not want to
deal with them. I have answered all
the points that have been raised in
this discussion.

Mr. Deputy-Speaker: The half-an
hour discussion is nOW over. The

18.11 hrs,

meet

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday.
December 22, 19591Paus I, 1881
(Saka) .




